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21.3.2003 Heard Mr. 14. Chanda,j ear.. 

Ined counsel for the applicant and also Mr. S. Sengupta, learned 
standing counsel for the Ra llway. 

In the light of the order 
I passed in O.A. Nos. 323/2002 

j and 324/2003 0  the application 
is returned to the applicant to 

re-file in the appropriate 
forum. 

The application is thus I stands disposed. 

t
Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

(iUWAHATI BENCH: GUWAHA'I'I 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. 	
1 C 	

/2002 
BETWEEN 

Sri Gautam Kurnar Roy 

Son of Pranesh Chandra Roy 

Traffic Inspector 

N.F.Railway, 

Katihar 

.Applicant 

-AND- 

The Union of India, 

Represented by the General Manager, 

N.F.Railway, Maligaon, 

Guwahati-781011 

The Senior Divisional Operating Manager 

Katihar, 

N.F.Railway, Katihar. 

3,. 	The Additional Divsional Raiwlay Manger 

N.F.Railway, 

Katihar. 

.Respondents. 

66-c( ; Lxa'r-  

tA 
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DETMLS OF THE APPLICATION 

Particulars of order(s) against which this application is made. 

1 his 	appi :ication 	is 	made 	against 	t:he 	impugned 

Memorandum charge sheet dated 25.07 2000 • penalty order 

dated 5/16.1.1.. 2000 and ppe1 late Order dated 13 3. 2002 

moth fying the order of penalt::y by 'lthho1dinq increment 

for a period of one year vjithcwt curni. lative effect: 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this 

applicatJon well Ln.'lthln the jurIsdiction of this 

Hon ble Tribunal. 

Limitation.. 

The applicant further declares t h a t this application is 

filed vvith.in the l:imi tation prescribed under' section21 

of the cdmin is trat lye Tribunals cct 1985. 

Facts of the Case. 

4 1 that; the applicant is a citizen of India and as such he 

is entitled to all the rights, protections and 

prvi. lecjes as guaran t e e d u n d e r the Constitution of 

India,. 

4.2 That your 	 while 'orklnq as Traffic inspector 

under Senior Division Operations Manager. N..F..Ra:il'ay, 

. 	 .:.. 

r 
/ 
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Kati her the Impugned charge sheet issued under 

Memo ran du in beer in q 1 a Lte r No T/0S/K/S ta f f dated 

25 7 .2002 has been issued by sen ion DMc:: , Kati her on the 

alleged ground that the appi ica.nt while working as 

fret tic .tnspect:or, Kishengan5 he was living in t:he 

run n in q room of K l.a hen gan .i but even then he was d raw i rig 

payment of House Rant Allowance by c laimirig the same 

this a':.t of the applicant is undesirable and the same 

is amount to ma:onducf: and the said act of the 

applicant Is In violation of Rule. The applicant 

:1 mined late 1 y after race i pt of impugn ad Memorandum of 

Charge sheet dated 25 7 2000 the appi loan t; submi t;t:ed a 

detailed reply categorically denying the charges 

labeled against him vide his reply dated 3 8.2000 which 

i5 in fact submitted on 4 S .2000 addressed to the 

Senior DM0. N. F. Railway. Ka'ti her. In the said reply 

dated 3 8 2000 I: he app i i can t stated that as per t; he 

Rule laid down in the Estahl :ishrnen t Code of Ra:i I was 

tha I; a 11 Rail way Se ryan ts o t; her t. ha.n those p roy :1 dad 

w th Oov't: accommodation / hi re accornmno:::a't i on posted at 

qualified cities should he paid House Rent Allowance. 

The applicant was not:: pr'ovl dad wi't:h the iovt 

accommodat'i, on as such he was 	en 't: I 't: led 'to d raw House 

Rent Allowance • therefore H.R.A. paid to him 	is 

legally lust,if led,, It is further st:ated by the 

applicant in his reply that ow:ing 'to the fact that 

occasionally for smooth carrying out ':,:)f his dut:i. as it 

was some't :i. me n ec:essa r/ to halt at the runt n in p room - In 

this connection the appl:icari't also pointed out that he 

r 

tp 
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4,  

u;e to stay in a far off piece from the station as 

be(.­ ause due to repeated requests the a dri 7  ni strat:ion 

failed to provide any Raiii,iay accommodation at his duty 

place. in such compel 1 ing circumstances t he app.l. :icant 

r'equ I red to stay at a far off place to 'Lake care of 

his old and all ing parents and the ne.iy mar" ned bi fe. 

The applicant also categorically stated that as per 

Pal 1 uay t3oar- d a let:ter No,. (PFA) /.:L1/HRA/41 dated 

17 only those cff icers who resides in the 

Pal 1 ey Rest House at the p1 ace of the i r posting would 

not; be entitled to House Rent; Allowance and the term of 

Runn :ing Room does not come an y'ihere in 1: he Ru I as for 

the purpose of HRA , The applicant was not provided with 

any Psi iway Accommodation in spite of his repeated 

requests and categor:i rally den led that running room was 

not utilized by him or his family members for the 

I:>u rpose of accommodt ion 

it is spec'i f ice 1 ly stat;ed by the appl bent: that; 

the charge labeled against the appl icant is vague • not 

definite and speci fic and the same is corrtrarytot;he 

provision of the Disciplinary and Appeal Ru lee 1968 

and also prayed for exoneration f r om the charges 

labeled aga.i net; hi rn as because the charges labe Led 

against the appi :i.can't does not fail within the purv:iew 

of ml scori duct; 

Copy of the Memorandum dated 25, 7 2000 and the 

reply dated 3.8.2000 are annexed herewith and 

marked as Annexu re1 and 2 respectively,  



4 3 That your 	appi ice nt 	begs to state 	that most 

urprsisinqj•y the discipi mary authority i e. Senior 

Div is joj'j Oper'a t.ions Manager. Kati her • imposed penal ty 

of s t;oppaqe of increment for three years without 

cumu lative effect and al so pass -  order for recovery of 

HRA al ready drawn by the app I.. iran t during period of 

Sectional i i, of Kishanganj, vide impugned letter 

dated 8/1 , I120OO, A mere reading of the order of 

Penalty it appears that the d'iscipj mary authorii/ 

\thoL.,t any aPPlication of mind just in a mechanical 

way Passed impugned order of penalty. Be it  stated that 

in the order of penalty there is no discussion on the 

pal ri Ls raised by the appj.,,jcant in his wri tten statement, 

as well the report of the Station Man aqr dated 

6 10, 2001 
and the disc.j p1 mary authority also did not 

rel. y upon the repor t of t:he c;areteker of the Runri i ng 

Room. A more reac:Iinq of the report of the Ste tiori 

Manager doted 6.10. 2.001 and the statement: of the 

:::'et;ak;r of the mn, Room makes it ehundentj y clear 

that the charges labeled against the applicant is not 

correct and in fact t:'here is no evidence could make 

eva 1. labia against; the charges but the order of penalty 

is imposed upon the applicant in total, vio'1atior' of the 

Di sc i p ii nary and Appeal Ru I as • 1969. The app '1 '1 can t 

being aggrieved with the order" of penalty preferred an 

Appei on 20 2000 before. the Add it i on a 'I Rail way 

Manager, N. P. Pal lway. Kati her, In the sa:id appeal the 

app 1 :icarit; in tar al ia con'tendp.d that't he peria I ty imposed 
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upon the applicant; is in total violation of principles 

:f natura.l jus'Lice Hoevecthe Sr. D.MC) Katihar 

v ide his Memo random No T/os/K/s t;af f dated 1.3 3 2002 

mod 1, f led the order of penal ty and redo cad the pen a I ty 

to the extent withholding of increment: for one year 

from three years. It is stated in the Appellate Order 

dat;ed 13. 3.2002 the. t; the Appri.l,ate Author:i,ty cal .1. ad 

upon the applicant for certa.n cia r;if ic .t;ior) and also 

admi tted t;ha t the charqe is ni ct speci t icI about;; th 

period for which Sri Roy allegedly steed in the 

Kishanganj Running Room and f',.rther observed that 

normally a case of this nature should originated on the 

r-epo r tin q of Run n in g Room Caretaker/concern ad Stat 'I, on 

Manager/concerned off icer 	Therefore clar':if',i cation Ia 

aoi.qh't from the applicant and on 	considering all 

spac ta 	including the 	comments of 	Rurin inr. 	Roorr 

Caretaker, Station Manaqer Kishanganj and Senior,  

D.S.O. the punishment is rric'di'f'] ad to the extent of 

LJtt"iholdinq the lncreme.n't; for one year (non cumulative) 

in place of three years. Hoever t;here is no order 

assad by the Appal late Arithori'Ly so far order of 

recovery r;assed by the P i ac .1. p1 i, nary Au 't; ho r I 'ty 

A rue re reading of 't; he Appal, i, ate order It appears 

that the Appellate Authorit;y himsei,f Is satisfied that 

t;he charges brought; against t;he appl, ican 1: is vague 

Moreover • it is fairly admitted by the Appal late 

Author ,i t;y that the nature of charges labeled a gal nat 

the applicant; ought to have been in i'ti3tpct fol ;t,o'i ng 

the report of Running Room 	care't;aker, concerned 

--_-- 
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St:at.iori Manaqer/conc;erned Sr. D S .0. But in the instant; 

case the charges is not initiated by the any of the 

concerned official. But most surprisingly the AppeL late 

Author:ity without sett:inq aside the order of r;er city 

but modified the order of penalty to the extent of 

withholding of increment for one year in place o'f:hree 

years. This decision of the Appellate Authori t;y is 

con tr'ary to law, more so when there was no evidence 

made avai .iabj.e against such ci lega tiori aga:i net; the 

applicant rather all the enqu:i ry report supports the 

contentiori of 	- the applicant 	in 	- Toto Therefore 

imposition of 	penalty by 	the 	d:iscipl i.nary authority 

without 	any evidence is 	con ti- cry 	to 	:t aw. As 	such. 

impugn e d o rde i-  of penal ty dated 8/16.11.2000 and the 

Appellate Order dated 13. 320O2 -are liable to be set 

aside and quashed 

Copy of the Order of penalty dated 8/16112000 

arid impugned Appellate Order dated 13.3.2002 are 

annexed as Annexu re-3 and 4 respectively, 

4.4 1' ha.t it is stated that after -  denial of the allegation 

- by the applicant DRM (0) Kati har wrote a letter 	toS S.S .  

Kishanganj - 

 

dated 26 .9. 2001 	di r- ectinq hirri 	to 	obtain 	the 

version of Running Room in charge regarding the char- gee 

and 	the same 	should be 	submitted through 	the - 

- 	 Control .1 m g  Officer 	of the 	Running Room. 	Accordingly 

the 	station Manager, Kisharigcn. , N . F. Railway, 

submitted his 	report vide 	letter 	bea.r -- --ig 	No 

KNE/R/Rc'om/6/00/'2001 dat;ed 06 02 2001 where i ri 	the 	said 

6~M4~~ 
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repor t it is stated by the Station Manager that on 

going through the records,, it does not appear that the 

applicant had been staying at Kishangan,j during his 

teriu re of posting at Kishanganj It is further 

subm:itted that on Enquiry it is carrie to the notice that 

the applicant; was staying at n ight in the running room 

accdentaltv but not regularly as his residence is far ,  

away f r'om Kishanqanj Station 

it -is quite clear from the repo - t of the 

Sta. t: ion Manager Kishanga.nj that the al lsgat:ion labeled 

agal ns't the applicant is totally false and misleading. 

it is relevant to men t; ion here that the CFre: taker of 

the running roorri also submitted a similar statement in 

writ:ing like that of Station Manager wherein the 

Care t;a.ker sta ted that the applicant use to take ri ight 

shel tot' occasional ly while arri.v:ing or leavin 

Kishannanj at late hours at night as because his 

priva. to residence was far -  away from t h e. Railway 

Station. 

Cop:V of the letter -  dated 26,9,2001 and 6.10,2001 

are annexed herewith as Annexure-5 & 6 

r espec t I vol. y 

4.6 That your app:I ic,rit further beqs to .state that although 

a R.i lwa.y Quarter No. 5B (S & C) at KNE. was al lotted to 

he app i i can t; bu t t, he same was u n au t ho r'i sod 1 y retained 

by Station Super in tendon t; • PJP ,, Sri tJ S. Mi.shra which 
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ou id he evident:: 1 rorn the inspection report of 	DRM 

Kti hEir on :28 6,2000. 

Copy of the inspection report dated 28.6 2000 is  

arine><ed as Annexure7. 

14 .6 That in the facts and circumstances stated above the 

appi loan t: f indi,riq no other alternat:jve approaching th a 

Hon ble Tribunal for grant of adequt e relief by 

pass:jrq an appropriate orde rae tting aside the impugned 

o r d e r of penal t:y as ell as t h e orde r paaae.d by the 

ppe1late (id thorl tY and further be pleased to direct 

the responden t to r'ef und the HR at ready recove red from 

the app I I cant. 

4L 7 That this a ppl icatlon is made bonaf i d e a n d. for the 

cause of justice. 

5 3. For that the Memorandum of Charge sheet dated 25 7. 2000 
a 

is vague riot specific and definIte and on that s.ore 

1 	alone the impugn ad Memorandum of charge a heat i a 1 1 ab] a. 

to be set; as.i de and quashed. 

For that • the or de r of penal ty has been 	 vjithout 

conaider:jriq thepoints raised by the applicant in his 

eplydat<3 552000 arid also V., ithout recording any 

good reason for imposi ti on of panel ty by t h e 

discjpijrr:jry authorjt. 

G" hmer f- 
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5.3 	For' 	that, 	the 	order of 	penail't;y dated 8/1611 2.000 	has 

been 	passed 	is 	in violation of 	relevant 	rules 	of 

Discipline 	and 	Appeal 	Rules 	1968 	and the 	penalty 

.: 	upon 	t; he 	app ii cant 	when there is 	no 	ev i d e n ce 

could make available in 	support of 	the charges in 	the 

eriqui ry proceedin. 

5 4 For,  that, this order- of penalty has been passed in a 

most; arbi. trary mariner without taking into consi derati on 

the ca tegor:icd..1. s t;a.temert cit heSt ati on Manager, 

shanqan5 in the form of a report; arid also the 

spec I I Ic ste torrien t of the Caretaker of Running Room 

relied on by the disciplinary authority which supports 

the cont;ent..jon o ......... applicant raised in the written 

st:a t;erneri t 

•55 For' that, 	the Appellat:e Authority 	himself 'fai rly 

adrol t ted that the charges br - ought; against the appi :i cant 

is not; specf ic and lu r - ther admitted that nature o ..  

such p r oceedin g ought to have been I n it I ated at the 

instance of concerned ...at ion Mange r/ concerned 

Caret;a tar of R'.,.inn irig room/ con ccmed 0. .. 0 	but; the 

ins tan t proceedin is in .1 t;i ated otherwise, 

5.6 - For that; 	the Appellate Authority although satisfied 

arid observed that the proceeding was I ri I ti ated at a 

wrong notion bu t eventhen did not set aside the order-

of penal t.;y rather on 1 :v mod I f i ad the same to the extent 

of w I t h ho 1 cling of inc.remen ti'or on a year I n stead of 

three yearswhich is riot teriabl a in the aye of law,. 

P ..  
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57 For that there is no disci.js:;ior; eithe r in the impugned 

order of pena l ty or in t:. he Irripugried 	ppel I ate Order 

regarding evidences in support of the c:harqes brought 

against: the appi.:icant: as required under the. rule. 

.58 for that the impugned order of penalty as iell as the 

:im::uqned 	Dei1.ate order,  is c r''ptij. non....spakinq and 

as such the 	IIIe is liable t.:o be set aside and quashed, 

Details of remedies exhausted. 

Thit the applicant: st:ates that he has exhausted al ...I the 

remedies available to him and there is no other 

alternative 

 

and efficacious remedy than to file this 

appi J. cation 

Matters not previously filed or pending with any ojJi?1 

Court. 

The appi. icant further alecieres that hehad not 

prevous.1y filed any application Wr:it Petition or Su:it 

before any Cou ri: or any other authority or any other 

Bench of he Tribunal, regarding the su bj ect matter of 

this app]. :ication n o r any such app]. ica't:iori Writ 

pt:jfiori or Suit is pending before any of them. 

[:. 

Under the facts and ci rcumstarices stated above • the 

applicant humbly prays that Your Lordshi.ps be pleased 

to admit this appl ication , call for the records of the 

case 

 

and issue not: ice to t. he respon den f to 5 ho'p cause 

,& 
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as to why the relief(s) sot...iqht for irit his application 

:hai 1 not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

may be shown be pleased to grant the fol. 1oing 

relief(s): 

8.1 To set aside and quash the order Memorandum of charge 

sheet bearing letter No. T/OS/K/Staff dated 2572002, 

order of penalty issued under let;t..er Na. T/OS/K/Staff 

dated 8/16 11. 2000 and impugned Appellate Order issued 

under letter No. T/OS/K/Sta f f dated 13.3.2002. 

8.2 To direct the respondents to refund the amount: of HR 

already recovered f ram the app 1 icarit on the basis of 

the impugned order of penalty dated 8/16.11.2000. 

8.3 Costs of the application 

8,4 Any other relief (a) to which the applicant is entitled 

as the Hon hie Tr:ibunai may deem 'fit and proper. 

I1(IItJ.J Lp(aJ 

(:)u ring pen dency of this application • the appi. ican't: 

prays for the following relief: 

9.1 That t he Hon ble Tribunal, he pleased to make an 

observation t:hatt:he pendency of t:h:is application 

shal 1. not be a. bar for the respondents to consider the 

case of the applicant 
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VERIICATION 

:r • 	S h r i Gautern 	Kurnar Roy • Son of 	Pranesh 	Chandra 

Roy, 	orki.ng 	as Traff ic 	Inspector,  N. F. Rd 	iay, 	Kati har 

aged 	abou t years 	do hereby ye r i f y 	that 	the 

stdterflefl ts 	made 	in Paragraph 1 to 4 and 6 to 12 are true to 

my 	l:nc1edqe 	and those made 	in Paragraph 5 	are 	true to my 

legal advice and I have not suppressed any niater - icl fact 

And I sign this verif icati on on this the 	day of 

Oc:tobr. 2002. 

&'r 	,&91C 
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SIANJ)14M) IOM OF MF,MORANF)I 1M 1cuABc;F; FOR 1MPOSIN 

HNO1PELTu1( RULES NO.IIOF AS PER 1)&A RULES - 1968) 

	

4--- )la 	--Dnt 

— ---- 

Øffl ° vhlch .  woridflg ------------------Is here-by Informed that the undersigned 

prOpOSe() 
lo take action against him water rule 11 of the railway servant 

1)kc$phIflC & Appeal) ruk 1968 . ctatemeflt of ihe imputations of mkcondut't 

or miss l)ehaviours on which action is propP5e(I to take as mentioned above 

is enclosed. 

SrI ---------' 	
is herby given opportt"'ItY  

to make Such ,ps.nta1i(fl as ime may with to make against the propisal. 

• The representation ii any. otc(ihmiU4'41 to the undersigned o as to 

reach the undersigned with-In (10) ten days of receipt of this memorandum 

If si
fails ioubmi* his 

represents,illon within the period spClfle(I in para 2 will be presumed that 
he has not to submit re1)resemIImon and ordcr viII be passed against 

Thu receipt of this I"Cluormid umu shouki 1t' ekuowlidgeti by 

	

/ 	.. 

Sri 	
T 

Signature ..........•. 	- 	----------- - 

Name 

d( 1 IIttflfl 

TO Sri 	
-. Sr. 	lsmilOprati0fl Mnager 

( jamc, j)ts titjOI, Ochc& ot.ilic RaiNi 	tr uit) 

Tlirmgh ... ----- ----------------- 	 Q 
A 	 c' 

Lf 	 c.rc 

.f 	 i- 
61 

VC 	L1civ 	
/-C' 	 oiip 

rt-  ALL 	cv 	
7 	 /s 

. 	C. 	'<r 

. 	 4 

,A/ Aa 

1,2 
tf J 
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1 lie i 	Divi 	Qpci i(iOn 	Man ici I  

N. 	F. R ill\say 	K1itih  
••\. 

-4 0 	 . 
0,  

. - 

Sub Dcl
.cncc . 

Rcf Your memoraiidiiin No. T/OS/K/StaIFclatC(I  

• . ,... 	,, 	.: 

With pi olound ic pcct and humble submissiofl, I beg to lay belot C \ OW 

the following ficts of my case in the hopcof ; gettingQUSYnhPt 
 

I lfl 

cotisidcrattoi,1 and fuvout able otdci s j)lcasc 

0 

I[hat, it is a I ct that I w is posted as 1 I at KNL  but 1it is nota fact that I 	, 

committed any. ofl'cncc 	Moi COVCI, if 	iti' body has eOtfl)alfledagiUtt me to 	 - 

flRM/KIR th it I was iccidiin 	in Running Room/K 	desj 	jook I iRA is 
' 0 	 •' 	 .... 

nothing but I)CIVCSI y of tro t Ii 	 Y 

I 	

- 	I 

2 	Ihat under the iii Ic 111(1 down in the Lsl iblishment Code that all Ruths iv 

set s'ants 	othcr 	than 	tlioc 	pio'v icicd 	with 	Govci nment 	accommodation! 	hit . 

- 	accommodation postcd at qii ilil cd cities shall be paid" housec rent •ullowancc 
.:'.- 	

.. 	• 

, 	Accordingly I was not piovidcd with Govci nmcnt accommodatiofl 	so I \5iS nut 

1 	
only entitled to get I IRA wh itcvci HRA paid to nu. was not,only justiflcd but b. 

legal also 	Tlicrefoi c, taking action on this account is against the 1)1 tiicip•ll of 

naRiral justice,  

1 	That, 1 was not pci mancnt I 	t csiding in the Running Room, but o' ing to 

I 	
/ 	the fact that it was considci ccl ncccs u y pat ticulat ly when night was involvcd 

u 	ccl to stay oce isioii iffy Cor sillooll) i uniiing of the i atlway 	
1 	1 

/ 

4.. 	That, I used 	in stay in the locality which WaS fur ofl from the.siation and 

despite repealed rc(fIieStCd, I was hut provided with any railway acconiiuodai ion. I 

was obliged 	by the CireLi iut ;iiiccs to stay outside as because .1 have to tale cai'e (II 

O 	
my old & ailing parents i'eqtihiig l)ropc' incdical assistance and also I.ecause i 

0 	 was newly named.  

- 	5 	Thai, only the Ol'flccrs residing iii the railway Rest I-louse at the ptice In:; 

stng would nut he entitled tu house vent allowance in leims of Railway id s 

0 	 , 	 ' 	 letter No. (PFA)/l I/i IRAI'l I dated ::;.. 1978. The term of Runtnng Rotin tIL' 

: 	1t coiiie anywhere in the i'nls uir the purpose of FIRA...,. 

• 0 ,o , 	 . 	I Was nut pruvidcd Wit Ii railway iccuiniundation and Running Room \\ is  

• 1 	- 	
not utilized fur acconiinuclatioii (ii nl;nC as well is luitnihy members. 



rr All 
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7. 	

1 h;ii, the cIJae sheet : nut IllaInlilhllabje under the Ia\\' as bcctjsctIci
.c is 	. no ci tic of oJnInitiiq the OIIncc dc 1Il(I Moco'c1 the c1ii 	iuc Ill ft id of,  (ICuIIlItc dud ic 	if 	I Inc coiii \CIc the pIOVlcon laid ClOwn in thc I)A RuIc I 96h 	

: 	

' 	 I  

Ill thc pci SpCCIIVC 
Of hcls and cJrLu:nstqf]c set ioih above, J "Otik! ' 	I 	 I JC( 011! 11011011 I ki icIJy 10 C\OJlCi I t C Inc (I 0111 Lhc chai c is I was tibsolutely j , 	I  

	

, 	( 	i flhIOCiit I Ii tius case iid has c 01 11I11i1 ted n in SOI1dLICL IS alleged 
( 	

I L  11 '  v 	And Ioi this knid let, I shall be IuiglIly hIig to you 	
t 

YOurgfaithfu1l 	 J  
, 1 	 2000 : 	' 	 ;f 	: < ( 	,j( 	

1i 
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lo: 	 -• 
Addi. Divi. Rlv. i\iii', 

i',F.Railway, Kthm'. 

Tinough: 	Pi'uper eltiliel 

Sub: Appeal 	tiiit Stop page ul iiicrcaiieiit ku. 3 ycars(NC) as well as 

iccovery of RA From t lie 

Rel: Sr.DOM/iK 1 R s Ni P No. T/OS/K/Staft dated 8/16.11 .2000. 

Sir, 

Being aggrieved by the afties;iid paul shmeiit, I with profound respect beg 

to submit bcki'c your honour t lie f`611m6lig., hict.s in the hope of getting your 

sympathetic consideration and hivouiable oi'ders please. ' 

2. 

.3 

4 

/ 

6 

That, I Collillilt ted no oheiicc even then. the above punishment has been 

imposed by Si. DOM/K 1k which 1 lel is against the Canon of I lie nat iii a I 

justice. 
That, the at lcation a I lcrcd by Sr. l)O.MIK1R . rncmoi'anduni No. 

T/OS/K/Stall dated 25.7.2000 was that I was residingin the running imill 

at.KNE and I took lIRA. l'his was I lie complaint lodged by Sonic OilC, but 

the complaint \vas not available nor any evidence was given to me. 

That, in response the incinoi'andu ii, I narrated to the Sr.DOM/K 1k t I nit I 

was not permanently residing in 1 he running worn at KNE, but owing to 

the fict that as and \vlien it was considered necessary when night was 

involved, I used to stay occasionally ftr smooth running of the i'ail\Vay. 

That, in reality I used to stay in the locality which was far oil horn I lie 

station. I was obliged by the circuiilstanceS to stay outside as because 1 

have to take care ol my old and ailing pateris requiring pi'opei' medical 

assistance lvioeove', iiiovcnient in t he night in that area hi'oiii illy localit \ 

to the station was hill or danger as because of the criminal lilt erftrcnec 

and I was newly niai'iicd. 

ihat, I \V5 11(11 provided \vit Ii I - ailway aecomniodation despite ñiv repcalcki 

request to Sr.I) k/KiR. 	ini'raied this hict to DRN'I/KIR on 	ft200(1 ii 

KiK A stat ion Hr \\'liiCll 	became t he. eye shore oF the Sr. I..)' 	/K 1 R who 

has determined to ilililSil me without anv.i'hynie and reason. lastly lic tins 

transfrred nielmomn KNE and secondly used to give inc heavy punislinieni 

on hibricated 11'171rn trifle mattOis. it was mentioned that llic 'unulnig 

room at !KNi was n'.)t utiliscd by mc or my Family incniUi s so I lv. 

allegation alleged upon mite is Iml cot reel. 

That. upti II now no quail ers has been provided to me as a i'CSU It 01 \\'IiiClI 

am living far nil getting in-numerable difficulties. 



2! 
7. 	

i;L 	IlnnIHc(j ))\ 	IYy. Nifi ii 	 II 	lceicuiiid that Iii\ 
\V1 	

' 	 thy 	Yt\'.li N 	Sih)OM/KIR 
it1in 	[)LIt CIYIEC 	e. 	c 	crcat tile i 	that when an order i IIIposfII :'-. 	\, \ ' 	Pasecl. 	 slnukb 

 

he 	\'cn: The order should tic 
disclwmA the pIcss 	ryasMluh1 h\' vinchi I fic olliccl .  ruchcd 	t thc 	 \ \ coiicltision lIii 	lie cii 	hvcc. \Vi5 ellibt\'. 	!'iic Stipicnic Coini has 
i'cpe;iftchtv held that tli 	orcfti' \\'ineh arc appbic;ih]c must be spcaLic 
OrdCl(AJJ<- b96 S(: 2-ho 	9o7 C 606), in lhi contct aUcnhioii 
ako i nvited to RI. 	IcHer No. ic(DA)) RG-6-122 di. 21 2 92 

I craved H juStice Thd this is I lic l'CflSOlI Lhat I hnvc COniC in vun 
door I'orus6cc 

	

In lie CilcIIi!tsI:1j" 	\\•oIIld rcqllcst vt,tIi hmomiotir kiimdlv to \vaor 
he pinikliiiiciit as! unahs;luty!v munccnt in this case 

yours 
fluthibillv. 	-, 

l)lylQCi 

((Jouta m iKr. Roy) 

LR/Tl/KIR 

~ I  el ~ 1 

* 	 -1 
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To 
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* \i;4r &p'Jl r), 	(t 0 	).l2.000 

fljfl5t the 	ntsh:nt of, stopptige. of 

• 	: 	
t for three years(.O.) and trrem rocov$zi of HIfx' the pAY. vte thin . 

fio TIP of •ven lb. dt 8/23.112O00. 

	

• : 	 the 7O' &b0 	sppSL1 Dt1/?t1 he. 	ft prisle 
On goinc ttrough 

the  0iiowing orer1 	. '• 	 •. 

I havegoTie throtII the case and 

&red the appei. I hd 1O onl1 	
iri Q.T.tOY an ,cxigtit 

aP clri cti0flB frh. 	.. 

The charg 15 not gpifiC about she periO( a for. 

htCh ri 1b fleijidl7 stayei in the I 	iinning room. 

(

/ . 	
'TUnl*1lY, a oa.e like this should have origineted t the 

p 	 reportinG of Rfl c  et1csr/000m 8N/aonCSTW"i o5 

/'( ,V 	7 	
E1r.D) in this case. That is vhl I ha sçught their comntL 
Th,feGda00Y5 that ii1oY'0 to stay cIettMes 

	

\\ Y"V 
7 	in the Iiinning Iorz, wh he 	ch&. )C!T/,tfltt0Y 5t night. 

	

- 	I have seen the comments of BR onretncsr, 	 8r.DS) 

(officer tnuchsrge for 1C't RB). - 	 S  

Cort ni ring all t he m ep •ctS, 	
) year 

the prni hru .nt I.B 

moifie( to ' 	
of inorsrneflt for i(On  

S. . 	 S  

0 l• . # 	• 

• 	- 	- 	 .' 	 .. S 	 S 	• 	

B4(Q)/1IR.(. 

.5 	for tntoati0n end osry, aeti 	p 

	

• 	
Thi is in reference to this of fiof ii? of gvon TT0. at. 

8/3..3.l2OOO. 	 - 

=(WAI N  

( 	 5 

/ 
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j. 

10 'i;i owir, stf. 

Office oftb 
1(0)/KIR 

Ipp 

H. 

2Z Goutu K1,lbI, . 
H 

i t has bcfl r oxteI t7 iyia fhat au% Q,IL 

bi1e 	tiø 	zr/K1 	±fli At Riu1trk 	/1CU1 e*ddo 

be c1c BLtA z 	tX'k 	Q 	ib' tb eLLtc p2iOô £ 

porflUa 	ZdJ1O' pii1t 	iUE&*O iP.. bL2 £ 	the 3aøe 

d c1atc Of 	bi10 bitU. deece bo 4iied ti 

b.'ou(12t Caulut rinO 	 . 	. 

2ct3 ciLXt or WLt1 	Cz1 irir 	jnot o 

ailUlrfl the 	e is 	JIIiLIl i rLt1a1se %eiame)$4  

aLb otfl b v)rLCZI or rufltL! zo jnbarge 
Bed 

U3 	 sad £UXLt 1OUb the i1it& officer 

of thexunr4ug 2'QC 	 . 

2zlu )xu.db trotod an uZCt 

& 

ai 

cfI 

KY 10 j 



1' 
Annexure-6 

N.F.Railway 

No KNE/RIRoom/6/10/2001 	 dated 6±2001 

From Station Manager 	 To 	DRM(0)IKIR 

NFRailay,Kishanganj 	 NFRJY 

Sub 	Regarding occasional use of RiRoom by Ex TI/KNE 

Sir, 

On gomg through the station and R/Room records, No where mentioned that Sn Gautom 

Kr Roy Ex TI/KNE had been staying at KNE RJROOM during the period of sectional TI/KNE 

aEKNE. 

I Enquired into the mater and it was caine to my Notice that Sri OK Roy TI/KNE was 
QkA 

staying at Night occasionally but not regularly athis Residential place far away horn KNE station. 

Enclosure 

1. As above 

2 Statement of Sri M Paul C/.JKNE/RJRoorn 
	

Sd/-illegible 
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L) 

'S 

INSPECTION OF KNE COMPLEX AND MOTOR TROLLEY INSPECTION 
FROM KNE TO KDPR & FOOT PLATING BY 69 UP BY DRMIKIR ON 

28.6.2000 

JJUPJcI 
';(nlion 1\irivnl 
KNI-  
I lV\JF .1 	I 	:to 1,)  01 
KKA 12,15 12.45 
SJKL 13.011 13.05 
DLK 13.17 13.55 
'lETA 111.10 14.12 
SUD 111.35 11145 
BOE 15.18 16.45 
AZR 17.12 17.17 
KWE 17.40 1 7.45 

KDPRiftOo 
Pep. KDPR byG9 Up at 1005 
Arrival KIR at 19.05 Iris. 

e  yt ~ 

1.2 

2. 

-L - 2.1 

j. 2.2 

2.3 

Acliori by 
INSPECTION OF KNE COMPLEX 

KNE MG(E) CABIN: 	 Sr. DOM 

Following stall are over-(Jue FME 

i) 	Shri R K. Siriqii, C/Man -2002.2000 

in) 	Sun i R K. Sr ivastava, C/Mn - 17.0:3 2000 

H) 	Slid N K.Sinrgii, C/man I -- 2112 '1090 

iv) 	Md. Ailnuddui, C/mom -- 71 S 200() 

Checked cross over points wi mere tine ci mar uo of patti of 
Avadh Assam Express took place on 2 ft 1909 

RUNNING ROOM, KN.E: 

Occupation regis icr ci ie:k am i(.J ion 1(1 ok 

Breathalyzer not available. 

Cooks were not in proper dress. ADMO/KNE was aslwd to 	Af)MO/KNE 

visit Running room frequently and counsel then to be neat 	SO/KNE 
and clean. 



I; 

(. 1 

0.2 

(3.3.  

InmateS of Room No. ¶) 	10 were aLisIied with facilities 

provided in 1) re Running ioow. 
' S  

Alter March2000, there WOS 10 supply of Solely Uulleliiie 

Iromim HO. 

51 H i land WI Oil Mat 111O, P01101 I lOG LiIifll.ItIThl Gedly 0CCIIf)i((i 

nr in of the rUorim at Rut icing room since Inst 2 yo:1rS. 

Caretaker or rd Porter ve c SUSf )OI 1(Jo1J on the spol. 
• 	 c_ 	 -. 

One hall done conslrucl1011)Y (he side of Power house (Elec) 

said 10 be unaulhoiised, should be dismantled. 

	

\ 9 	
)•' - \ 	\ \ - 

Inspected Power house an iourrd things OK, except one 

over aged DC set to be replaced. 

Inspected AEN/MG/KI'JE & A[N/IJG/KNI:S Cl iiiib' & 

c;IIKHF.;c;i nir i rI XII vms (till 01 COI )wrll) & 

vir e.Iir ly 	files aic kpt trnj 110/OIlIly. 

I 	S (Jllie.'. 

Ot.il of 2 A( UI nIS Pr OVi(.trJ I icr nI or ie AC \VO4 not fur ictior iI Iq 

Cobweb:; to be cIei ed 

Layer of lrogrirefltoiy mater ioJs was seen ir lire water cooler 

provided ill the PRS ollico, to be cleaned regularly. 

1' 

2.'1' 

2 h 

i1 T 
2.6 

- 

1. 

'1. 

...? 

I) SO 

Sr. DOM 

Sr. DL N/C 
- 

1.)EE 

sit 1N110 

I ) I 	I 

S S/I N L 

L) EL 

CMS 

Sr. DL I 

UMS 

DCM 

IIEALTI I UNIT/KNE. 

fl icre is no sl ion taqe of tile savir iq dii iqs. 

7.2 	
Leaky roof to be repair ed. 

H 	/ - 	
One extra steel cot was kept ill the Stoic r 0011 r; should ho 

qbirrklly used, elsewhere ii egi ill 

H 

H 0. 	KNE STATION: 

8.2 	One Shri Hnnsraj Yndav, Pan Shop \felldOI, iris license fee 

WOS Cl(JflrOd up to 1 ¶)9O-2000. 

..... 



8.11 

8.5 

Sr. 0 P0 
SS/KNE 

DSO 
Dv.ACOS 

Cheque passes on non water iiked papers are in use. 

These have ceased to be legal tender over If 	years ago 

Stocked red and green hand signal flags ae in a very poor 

quality and laded away, si ouid he 	ilitii tediately. 

/ 

0.3 	Complaint boX WaS full of insects, has not been opened SiiiCC 0CM 

those SliO1IkI be pauded in Ph to at ut while sir p05, nS a 

siandar ft 

Quarter No.59 '(S&C) at KNE has l)eerl allotted to Ti/KNE, 
Shri Goutam Kr. Roy but (I us is hoi iq unautl iorisedly retained 	

Sr. DOM 

by SS/PP, Shri U.S,Mishra, lie should vacate by 151h July 

latest. 

MOTOR_TROLLEY INSPECTION. 

Uriauthioiised huts on both sides ci the inlway lt;icic cii tIC 	OP N/C 

MG should removed early. 

LC gate No. SK-317 at Km. 88/12-13, is the most busiest 	Sr.DEN/C 

level crossing gate of KIR division on N11-31. ROB has been 

sacntioned. 

H W R 

It was noticed that the assets created by the ConstrUCtIoil 
Or gar usotion during duubiir g I inve not boon Inken i over yet 
for lack of speed potential i.e. below 100 kpli, sonic poii its 

and crossings and other maiei mis. Sr.I.)EN/C to put (ll) a 

consolidated position along wilh PDC, i.iltiiiia(ehY division has 

to maintain the P.Way. 

Line No.1, starter on both directions are iiot visible as it is on 
a sharp curve, Sr DOM had given a memO vide Inspection 

Note on 24 11.1999. What action has been taken? 

10,3 	
oaching returns have been delayed even tliouclh 

transactions are scanty. 

j(). 4 	Signal failur es are far too iliamY. 

1 

1J 

-. 

8.6 

9 

9.1 

9.2 

10. 

10,1 

10.2 

Sr. DEN / ( 

Sr. DEN! 

DS'l E 

0CM 
Sr. I) OM 

L) S .  i'E 



Sn Station Jan Feb Mar May 	-- June July. 	- 

1 I $W1 - - 05 06 09 - - 

2. KKA - - 06 10 00 - - 

3. SJKL - - - 32 13 19 - 

4. DLK 22 15 22 

Apr . .... 

33  
5. TETA 18 16 00 18 11  
67 SUD 18 11 07 19  
7. BOE 17 10 12 20 10 
8. AZR 11 07 12 13 19 - - 

9. KWE 21 13 24 26 19 - - 

10 KDPFL1 hi 40 19 27 24 

17. Surmtniary of passenger earning( Avg.daily). 

Sn Station No 01 licket sold Limicj(Fs) 
1 HWR 17 2201-  
2 KKA 61 997/- 
3 - SJKL 34 155/- 
'1. DLK 445 17050/- 
5. TETA 339 4402/- 
6. SUD  298 4031/-  
7. BOE 900 45000/- 
0, AZR  197 7191/- 
9. KWE 216  1798/- 
10 

KDPR_____ 
 755 9877/- 

k 	/ 
Iffm 

a 

H h2 
ft 

• jii 	.1I 
II 

1 
15,7 The main I lottie was unlil, KUQ stader, proceed aspect not 	Cct)M 

visible. Glass to be cleaned. 

16. 	Summary of Sinal failure station-wise and month-wise 

- 

- 

' H- 

I' 

•.-.--i 
'I 

Cot Arun Bhagra(TA) 
DRM/KlR 

No.ZJAB/ 17-2000. 	 Datcd:/ 	2000. 

Copy forwarded for appropriate action to: 
ADRM/KIR 
BOs/KIR division. 

3 	 - 


